| CENTRAL ADMINISTRATIVa TRIBUNAL
L CALCUTTA BeliCH

e Tk o ‘OA, 791 of 1996

Date &f Orders 17.3.9%5,

Fresents
‘ Hen'ble Mr.S.Dasgupta, Administrative Member.

ASHUK KR, RUY CHOWDHURY &« ANRA

. -V S
- UNION OF INDIA & ORS,

For the petitieners: Mr.B,C.Sinha, ceunsel.
Fer the respendents: Mr,P.C.Saha,ce.nsel,
Heard ens 17,3.98.

. Sewasquata, A.M,

1. Ve heard the lé.counsel fer beth the parties.

2. This appliCatign was filed challenging the erder

datcd 24.6,96. by which a directien was given te recsver

certain ameunt from the salary of the applicant. Ld,ceunsel

tér the respendents peinted eut at the stage ef aémission
that the said erder has since been withdrawn. Ld.ceunsel
for the applicants shewed vs a cepy @f the saiéd erder in
which it has been stated that the srder feor recevery frem

o the salary is being withdrawn witheut prejudice te the
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Hen'ble Mr.Justice S.N.Maliick,Vice-Chairman. \\“Y

further actien in che matter of recevery «f the less sustained

by the respendents in accerdance with the relewant rules.

3, in view ef the aferesaid erder withdrawing the
impugned erder, the applicatien has beceme infructueous and

the same stands dispesed sf accerdingly.

4, Ld,.counsel fer the applicant prays fer awarding
a cest. We have neted that the impugned erder has been
withdrawn enly after the apwlicant had apvreached this

Tribunal and sbtained an interim erder, In view of thig,
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we feel that the ends of justice would be m;é!r:by
' e

directing the respeondents to pay cest to the applicant

lwhich we agsess at & 200/~ (Rupees twe

hundred) . e chrecf-
&e LrdwFly , t
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(s.Dasgupta) : _ (S.NsMallick)
Member(a) - , Vice-Chairman.
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